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" The Tribunal by order dated 01-03-2024 has issued notice to
respondents and had directed the District Magistrate Ghaziabad to ascertain
the correct position relating to nature of land and extent of construction made
thereon and submit the report.The District Magistrate,Ghaziabad has
submitted the report dated 08-05-2024 but the said report does not clearly
disclose the nature of land in survery nos. 2476,1564 but gives the details of
Khasra no 606 and in respect of that Khasra number also, the nature of land

- whether is a lake or not has not been disclosed. In the report, it is vaguely

stated that in respect of the category/nature of the land, some case is pending
before the Allahabad High Court in which the interim order has been passed
but even the case number and other details of that pending case or the details
of the interim order have not been disclosed.

Learned Counsel for Nagar Nigam, Ghaziabad has submitted that
iie will also obtain the details of the pending matter before the Allahabad High
Court and will place of record the relevent material in this regard. The
Municipal Corporation, Ghaziabad will also disclose the nature of the land as

per ist recored and relevant supporting material thereto.”
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4. Respondent no. 3, District Magistrate, Ghaziabad is direct to ascertain the

correct position relating to nature of the Jand and also the extent of construction, if any, made on
the land of the lake and submit the report at least one week before the next date of hearing by e-

mail at judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF and not
in the form of Image PDF............. 7
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. "The Tribunal by order dated 01-03-2024 has issued notice to respondents and had
directed the District Magistrate, Ghaziabad to ascertain the correct position relating to nature of
land and extent of construction made thereon and submit the report. The District Magistrate,
Ghaziabad has submitted the report dated 08-05-2024 but the said report does not clearly
disclose the nature of land in survey nos. 2476 and 1564 but gives the details of Khasra no 606
and in respect of that Khasra number also, the nature of land whether it is a lake or not has not
been disclosed. In the report, it is vaguely stated that in respect of the category/nature of the
land, some case is pending before the Allahabad High Court in which the interim order has

been passed but even the case number and other details of that pending case or the details of the
interim order have not been disclosed.

Learned Counsel for Nagar Nigam, Ghaziabad has submitted that he will also obtain the
details of the pending matter before the Allahdbad High Court and will place on record the
relevant material in this regard. The Municipal Corporation, Ghaziabad will also disclose the
nature of the land as per its record and relevant supporting material thereto."
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s 4. Respondent no. 3, District Magistrate, Ghaziabad is direct to ascertain the
correct position relating to nature of the land and also the extent of construction, if any, made on
the land of the lake and submit the report at least one week before the next date of hearing by e-

mail at judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF and not
in the form of Image PDF ?
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"The Tribunal by order dated 01-03-2024 has issued notice tc.) respon.dents and had
directed the District Magistrate, Ghaziabad to ascertain the correct position rc{atxflg to naf’ure of
Jand and extent of construction made thereon and submit the repor‘t. The District Maglstratle,
Ghaziabad has submitted the report dated 08-05-2024 but the said repc?rt does not clez;ro Z

i the nature of land in survey nos. 2476 and 1564 but gives the ‘de.talls of Khasra no
dls(: 1'Os‘reespect of that Khasra number also, the nature of land whether it is a lake or not has not
and 1n
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<en disclosed. In the report, it is vagucly stated that in respect of the catcgory/nature of the
"Ttmd, some case is pending before the Allahabad High Court in which the interim order has

been passed but even the case number and other details of that pending case or the details of the
interim order have not been disclosed.

Leamed Counsel for Nagar Nigam, Ghaziabad has submitted that he will also obtain the
details of the pending matter before the Allahabad High Court and will place on record the
relevant material in this regard. The Municipal Corporation, Ghaziabad will also disclose the

nature of the land as per its record and relevant supporting material thereto.”
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District Magistrate, G%& ad
~ B

RDER passed in Original Application No, 737/2023

From : Consultant Judicial-NGT(P.B.) <judicial-ngt@gov.in> Mon, Jun 24, 2024 12:16 PM
Subject : ORDER passed in Original Application No. 737/2023 21 attachment
To : District Magistrate, Ghaziabad <dmgha@nic.in>
Reply To : Consultant Judicial-NGT(P.B.) <judicial-ngt@gov.in>

Respected Sir/Madam,

I am directed to forward a copy of
the Order dated 10/05/2024 passed in Original Application No. 737/2023 (IA
No. 68/2024) Society for Voice of Human Rights and Justice & Anr. Applicant(s)

Versus Mahalaxmi Land and Finance Company & Ors. Respondent(s) . for your
kind perusal & necessary action. _

for further correspondence please send all the documents on the new mail-id i.e.
judicial-ngt@gov.in

Kindly acknowledge the same.

REGARDS
CONSULTANT (Judicial)
&(N.G.T.)(P.B.) @New Delhi®

_. Society for Voice of Human Rights and Justice & Anr.pdf

238 KB
[

e =
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Item No. 12 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 737/2023
(IA No. 68/2024)

Society for Voice of Human Rights and Justice & Anr. Applicant(s)

Versus

Mahalaxmi Land and Finance Company & Ors. Respondent(s)

Date of hearing:-10.05.2024
CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON

HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Ms. Deeksha Gaur, Adv. for Applicant

Respondent: Mr. Yagyawalkya Singh & Mr. Rishav Ranjan, Advs. for GDA
Mr. Malak Bhatt & Ms. Sukanya Joshi, Advs. for Municipal Corporation,
Ghaziabad . .
ORDER
1.

In this Oriéinal Application, the plea of thc applicant is that survey
nos. 2476 and 1564 comprising of an area 0.961 sq. yards as per revenue
record is a lake but on that lake area residential construction is being

done by respondent no. 1. ‘ )

2. The Tribunal by order dated 01.03.2024 had issued notice to the
respondents and had directed the District Magistrate, Ghaziabad to
ascertain the correct positior; rela.ting to nature of land and extent of
const;'uction made thereon and submit the report. The District
Magistrate, Ghaziabad has submitted the report dated 08.05.2024 but
the said report does not clearly disclose the nature of land in survey nos.
0476 and 1564 but gives the details of Khasra no. 606 and in respect of

e —————————————

that Khasra number also, the nature of land whether it is a lake or not

1
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the report, it is vaguely stated that in respee,

has not been disclosed. In

he land, some case is pending belore the

t
of the category/nature of

nber and other details of that pending case or the

even the case nut

details of the interim order have not been disclosed.

3 In the circumstances, we have no option put to direct that the

District Magistrate, Ghaziabad will remain virtually present peiore the

Tribunal on the next date of hearing. _

4. psenzned Counsel for the applicant ;ubrr;its that except for =~
respondent nos. 1 and 10, all other respondents are served. She is
permitted to take fresh steps for service of notice on the unserved

respondents and fil2 {resh affidavit of service at least one week before the

next date of l heariny.

5. Learned Counsel for Nagar Nigam, Ghaziabad has submitted that

he will also obtain the details of the pending matter before the Allahabad

High Court and will place on record the relevant material in this regard.
The Municipal Corporation, Ghaziabad will also disclose the nature of the

land as per its record and relevant supporting material thereto.

6. List on 27.08.2024.

Prakash Shrivastava, CP
Sudhir Agarwal, JM

May 10, 2024 Dr. A. Senthil Vel, EM

Original Application No. 737/2023
(IA No. 68/2024)
SN




